The Court Fees Act, 1870

(Act No. 7 of 1870)

[ 11th March, 1870

As modified update 2G1
CHAPTER |
PRELIMINARY
1. Short title .:- This Act may be called The Court Fees Act, 1870.

Extent of Act :- It extends to the whole of India except the territories whictmediately
before the 1st November, 1956, were comprised in Part B States.

Commencement of Act- And it shall come into force on the first day of April, 1870.

1-A. Definition of "appropriate government”. :—In this Act "the appropriate government"
means, in relation to fees or stamps relating toudwents presented or to be presented before
any officer serving under the Central Government, that government, and in relation to any other
fees or stamps, the State Government.

2. "Chief Controlling Revenue Authority" defined . :- Repealed by AO, 1937

CHAPTER I

FEES IN THE HIGH COURTS AND IN THE COURTS OF SMALL CAUSES AT THE
PRESIDENCY-TOWNS

3. Levy of fees in High Courts on their original sides:— The fees payable for the time
being to the clerks andffacers (other than the Sheriffs and atteys) of the High Courts other
than those of Kerala, Mysore and Rajasthan;

or chargeable in each of such courts under No. 11 of the First, and Nos[*], 1, 20 and
21 of Schedule 1l to this Act annexed;

* The number “16” repealed by Adilo.12 of 1891, &ction 2 and Sch. I.

Levy of fees in Presidency Small Causes Courts— and the fees for the time being
chargeable in the Courts of Small Causes at the Presitienwag, and their several offices;



shall be ollected in manner hereinafter appearing.

4. Fees on documents filed, etc. in High Courts in their extraordinary jursdiction. :(—No
document of any of the kinds specified in the First or Second Schedule to this Act annexed, as
chargeable with fees, shak filed, exhibited or recorded in, or shall be received or furnished by,
any of the said High Courts in any case coming before such Court in the exercise of its
extraordnary original civil jurisdiction;

or in the exercise of its extraordinary originehanal jurisdiction;

in their appellate jurisdiction. :— or in the exercise of its jurisdiction as regards appeals from
the judgments (other thajudgments passed in the exercise of the ordinary original civil
jurisdiction of the Court) of one or moredies of the said Court, or of a Division Court;

or in the exercise of its jurisdiction as regards appeals from the Courts subject to its
superintedence;

as Courts of reference and revision:— or in the exercise of its jurisdiction as a Court of
referene or revision;

unless in respect of such document there be paid a fee of an amount not less than that
indicated by either of the said Schedules as the proper fee for such document.

5. Procedure in case of difference ato necessity or amount of fee— When any difference

arises between the officer whose duty it is to see that any fee is paid under this Chapter and any
suitor or attorney, as to the necessity of paying a fee or the amount thereof, the question shall,
when the difference arises in any of the&id High Courts to be referred to the taxafficer,

whose decision thereon shall be final, except when the question is, in his opinion, one of general
importance, in which case he shall refer it to the final decision of the Chief Justice of such High
Court, or of such Judge of the High Court as the Chief Justice shall appoint eithexllgee
specially in this behalf.

When any such difference arises in any of the said Courts of Small Causes, the question shall
be referred to the Clerk of the Courthese decision thereon shall be final, except when the
guestion is, in his opinion, one of general importance, in which case he shall refer it to the final
decision of the first Judge of such Court.

The Chief Justice shall declare who shall be taxifiger within the meaning of the first
paragraph of this section.



CHAPTER IlI

FEES IN OTHER COURTS AND IN PUBLIC OFFICES

6. Fees on documents filed, etc. in Mofussil Courts or in public offices— Except in the
Courts hereinbefore mentioned, no docum&rany of the kinds specified as chaable in the
First or Second Schedule to this Act annexed shall be filed, exhibited or recorded in any Court of
Justice, or shall be received or furnished by any public officer, unless in respect of such
document thex be paid a fee of an amount not less than that indicated by either of the said
Schedules as the proper fee for such document.

7. Computation of fees payable in certain suits :— The amount of fee payable under this
Act in the suits next hereinafter memted shall be aoputed as follows:

for money. — (i) In suits for money (including suits for damages or compensation, or arrears
of maintenance, of annuities, or of other sums payable periodiealtgrding to the amount
claimed;

for maintenance and anmities. — (ii) In suits for maintenance and annuities or other sums
payable periodicalhaccording to the value of the subjexatter of the suit, and such value shall
be deemed to be ten times the amount claimed to be payable for one year;

for other movable property having a marketvalue— (iii) In suits for movable property
other than money, where the subjewtter has a markeflueaccording to such value at the
date of pesenting the plaint;

(iv) In suits-

for movable property of no market-value— (a) for movable property where the subject
matter has no markeflue, as, for instance, in the case of documents relating to title,

to enforce a right to share in joint family property.— (b) to enforce the right to share in any
property on the ground thé is joint family property,

for a declaratory decree and consequential relief— (c) to obtain a declaratory decree or
order whereconsequential relief is prayed;

for an injection.— (d) to obtain an injunction;

for easements— (e) for a right to soméenefit (not herein otherwise provided for) to arise
out of land, and



for accounts— (f) for accounts

according to the amount at which the relief sought is valued in the plaint or memorandum of
appeal:

In all such suits the plaintiff shall state the amtoat whch he values the relief sought

* [*****] .
1

* The words “and the provisions of the Code of Civil Procedure, section 31, shall apply asti folaim’ the words ‘relief sought’, were
substituted omitted by ActNo.12 of 1891Section.2 and Schl.

for possession of land, houses and gardens (v) In suits for the possession of land, houses
and gardensaccording to the value of the subjecatter; andsch value shall be deemed to be

wherethe subjecimatter is land, and

(a) where the land fons an entire estate, or a definite share of an estate, paying annual
revenue to government,

or forms part of such an estate and is recorded in the Collector's registesraseepssessed
with such revenue,

and suclrevenue is permanently settled
tentimes the revenue so payable;

(b) where the land forms an entire estate, or a definite share of an estate, paying annual
revenue to government, or forms part of such estate and is recorded as aforesaid;

and such revenus settled, but not permanently
five times the revenue so payable;

(c) where the land pays no such revenue, or has been partially exempted from such payment,
or is charged with any fixed payment in lieu of such revenue,

and net profits have arisen from the land during the year next he@date of presenting the
plaint—

fifteen times such net profits;

but where no such net profits have arisen therefrtime amount at which the Court shall
estimate the land with reference to the value of similar land in the neighbourhood;

(d) where thednd forms part of an estate paying revenue to government, but is not a definite
share of such estate and is not separately assessed asramiomedthe marketvalue of the
land:



Proviso as to Bombay Presidency— Providedthat, in the territories sulgeto the Governor
of Bombay in Council, the value of the land shall be deemed-o be

(1) where the land is held on settlement for a period not exceeding thirty years and pays the
full assessment to governmera sum equal to five times the surnaegsessmd;

(2) where the land is held on a permanent settlement, or on a settlement for any period
exceeding thirty years, and pays the full assessment to governansnin equal to ten times the
survey assessment; and

(3) where the whole or any part of the anmiaveyassessment is remitted sum computed
under paragraph (1) or paragraph (2) of this proviso, as the case may be, in addition to ten times
the assessment, or the portion of assessment, so remitted.

Explanation— The word "estate", as used in tlpgragraph, means any land subject to the
payment of revenue, for which the proprietor or a farmer or raiyat shall have executed a separate
engag@ment to government, or which, in the absence of such engagement, shall have been
separately assessed with rewen

for houses and gardens (e) where the subjeanatter is a house or gardeaccording to the
maket-value of the house or garden;

to enforce a right of preemption— (vi) In suits to enforce a right of pemption according to
the value computed in acdance with paragraph (v) of this section of the land, house or garden
in respect of which the right is claimed,;

for interest of assignee of landevenue- (vii) In suits for the interest of an assignee of {and
revenuefifteen times his net profits as suabr the year next before the date of presenting the
plaint;

to set aside an attachmemnt (viii) In suits to set aside an attachment of land or of an interest
in land or revenu@ccording to the amount for which the land or interest was attached:

Providedtha, where such amount exceeds the value of the land or interest, the amount of fee
shall be computed as if the suit were for the possession of such land or interest;

to redeen (iX) In suits against a mortgagee for the recovery of the property mortgaged,

to foreclose— and in suits by a mortgagee to foreclose the mortgage,or, where the mortgage
is made by conditional sale, to have the sale declared absolute

according to the principal money expressed to be secured by the instrument of mortgage;

for specific performance- (x) In suits for specific performanee



(a) of a contract of saleaccording to the amount of the consideration;
(b) of a contract of mortgageaccording to the amount agreed to be secured;

(c) of a contract of leaseaccording to the aggregaamount of the fine or premium (if any)
and of the rent agreed to be paid during the first year of the term;

(d) of an awardaccording to the amount or value of the property in dispute;
between landlord and tenant— (xi) In the following suits betweeahdlord and tenant
(a) for the delivery by a tenant of the counterpart of lease,

(b) to enhance the rent of a tenant having a right of occupancy,

(c) for the delivery by a landlord of a lease,

(cc) for the recovery of immovable property from a tenamtjuding a tenant holding over
after the determination of a tenancy,

(d) to contest a notice of ejectment,

(e) to recover the occupancy of Immovable property from which a tenant has been illegally
ejected by the landlord, and

(f) for abatement of rent

acording to the amount of the rent of the immovable property to which the suit refers,
payable for the year next before the date of presenting the plaint.

8. Fee on memorandum of appeal against order relaing to compensatior— The amount
of fee payable uret this Act on a memorandum of appeal against an order relating to
compensation under any Act for the time being in force for the acquisition of land for public
purposes, shall be computed according to the difference between the amount awarded and the
amount claimed by the appellant.

9. Power to ascertain net profits or marketvalue. .(— If the Court sees reason to think that
the annual net profits or the marketlue of any such land, house or garden as is mentioned in
section 7, paragraphs (v) and (vigve or has been wrongly estimated, the court may, for the
purpose of computing the fee payable in any suit theremtiomed, issue a commission to any
proper person directing him to make such local or other ilgg&&in as may be necessary, and to
reportthereon to the Court.

10. Procedure where net profits or marketvalue wrongly estimated :— (i) If in the result
of any such investigation, the Court finds that the net profits or maghe¢ have or has been
wrongly estimated, the Court, if the estimat has been excessive, may in its discretion refund



the excess paid as such fee: but, if the estimation has been insufficient, the Court shalheequire t
plaintiff to pay so much additional fee as would have been payable had the saidvahnedr
netprofits been rightly estimated.

(i) In such case the suit shall be stayed until the additional fee is paid. If the additiorsal fee i
not paid within such time as the Court shall fix, the suit shall be dismissed.

11. Procedure in suits for profits or account when amount decreed exceeds amount
claimed. :— In suits formesne profitor for immovable property anchesne profitsor for an
account, if the profits, or amount decreed are or is in excess of the profits claimed or the amount
at which the plaintiffvalued the relief sought, the decree shall not be executed until the
difference between the fee actually paid and the fee which would have been payable had the suit
comprised the whole of the profits or amount so decreed shall have been paid to the proper
officer.

Where the amount ahesne profitss left to be ascertained in the course of the execution of
the decree, if the profits so ascertained exceed the profits claimed, the further execution of the
decree shall be stayed until the difference betweerfeth actually paid and the fee which would
have been payable had the suit comprised the whole of the profits so ascertained is paid. If the
addtional fee is not paid within such time as the Court shall fix, the suit shall be dismissed.

12. Decision of questions as to valuation :— (i) Every question relating to valuation for the
purpose of determining the amount of any feergdable under this Chapter on a plaint or
memorandum of appeal, shall be decided by the Court in which such plaint or memorasdum,
the case may be, is filed, and such decision shall be final as between the parties to the suit.

(i) But whenever any such suit comes before a Court of appeal, reference or revision, if such
Court considers that the said question has been wronglyedec¢athe detriment of the revenue,
it shall require the party by whom such fee has been paid to pay so much additional fee as would
have been payable had the question been rightly decided, and the provisions of section 10,

paragraph (i), shall apply.

13. Refund of fee paid on memorandum of appeal— If an appeal or plaint, which has
been rejected by the lower Court on any of the groundstiomed in the Code of Civil
Procedurejs ordered to be received, or if a suit is remanded in appeal, on any gifailinds
mentioned in section 351 of the same Code, for a second decision by the lower Court, the
Appellate Court shall grant to the appellant a certificate, authorizing hircéive back from
the Collector the full amount of fee paid on the memorandtiappeal:

Providedthat, if, in the case of a remand in appeal, the order of remand shall not cover the
whole of the subjeetatter of the suit, the certificate so granted shall not authorise the appellant
to receive back more than so much fee as would baen originally payable on the part or parts
of such subjeematter in respect whereof the suit has been remanded.

14. Refund of fee on application for review of judgment :— Where an application for a
review of judgment is presented on or after theetieth day from the date of the decree, the



Court, unless the delay was caused by the applicant's laches, may, in its discretion, grant him a
certificate authorizing him to receive back from the Collector so much of the fee paid on the
application as exaeds the fee which would have been payable had it besenped before such

day.

15. Refund where Court reverses or modifies its former decision on ground of mistake
‘—Where an application for a review of judgment is admitted, and where, on the nghéaei
Court reverses or modifies its former decision on the ground of mistake in law or fact, the
applicant shall be entitled to a certificate from the Court authorizing him to receive back from the
Collector so much of the fee paid on the applicatiomxaeeds the fee payable on any other
application to such Court under Schedule 1l to this Act, No. 1, clause (b) or clause (d).

But nothing in the former part of this section shall entitle the applicant to such certificate
where the reversal or modificatios due, wholly or in part, to fresh evidence which might have
been produced at the original hearing.

16. Refund of fee. :— Where the court refers the parties to the suit to any one of the mode of
settlement of dispute referred to in section 89 of tbhdeCof Civil Procedure, 190& of 1908),
the plaintiff shall be entitled to a iticate from the court authorising him to receive back from
the collector, the full amount of the fee paid in respect of such plaint.

17. Multifarious suits. :— Where a sit embraces two or more distinct subjects, the plaint or
memorandum of appeal shall be chargeable with the aggregate amount of the fees to which the
plaints or memoranda of appeal in suits embracing separately each of such subjects would be
liable under tis Act.

Nothing in the former part of this section shall be deemed to affect the power conferred by the
Code of Civil Procedure , section 9.

18. Written examinations of complainants :— When the first or only examination of a
person who complains of théf@nce of wrongful confiement, or of wrongful restraint, or of any
offence other than an offence for which police officers may arrest without a warrant, and who
has not already presented a petition on which fee has éaed Linder this Act, is reduced t
writing under the provisions of the Code of Criminal Procedure , the complainant shall pay a fee
of eight annas, unless the court thinks fit to remit such payment.

19. Exemption of certain documents :(— Nothing contained in this Act shall render the
following documents chargeable with any-fee

(i) Powerof-attorney to institute or defend a suit when executed by a member of any of the
Armed Forces of the Union not in civil employment.

* [***]
* Clause (ii) repealed by Adilo.12 of 1891 Section.2 and Sh. |

(i) Written statements called for by the Court after the first hearing of a suit.



* [+]
* Clause (iv) repealed by Adio. 13 of 1889 Section.2 and $h

(v) Plaints in suit tried by Village Munsifs in the Presidency of Fort St. George.
(vi) Plairts and processes in suits beforistiict Panchayats in the same Presidency.
(vii) Plaints in suits before Collectors under Madras Regulat@oof 1816.

(viii) Probate of a will, letters of administration, and, save as regards debts and securities, a
cerificate under Bombay Regulati@of 1827, where the amount or value of the property in
respect of which the probate or letters or certificate shall be granted does not exceed one
thousand upees.

(ix) Application or petition to a Collector or other offiamaking a settlement of lan@venue,
or to a Board of Revenue, or a Commissioner of Revenue, relating to matters connected with the
assessment of land, or the ascertainment of rights thereto or interests therein, if presented
previous to the final confination of such settlement.

(x) Application relating to a supply for irrigation of water belonging to government.

(xi) Application for leave to extend to cultivation, or to relinquish land, when presented to an
officer of landrevenue by a person holdingyder direct engagement with government, land of
which the revenue is settled but not permanently.

(xii) Application for service of notice of relinquishment of land or of enhancement of rent.
(xiii) Written authority to an agent to distrain.

(xiv) First apgication (other than a petition containing a criminal charge or information) for
the summons of a witness or other person to attend either to give evidence or to produce a
document, or in respect of the production or filing of an exhibit not being amaffichade for
the immediate purpose of being produced in court.

(xv) Bail bonds in criminal cases, recognizances to prosecute or give evidence, and
recognizances for personal appearance or otherwise.

(xvi) Petition, application, charge or information redp® any offence, when presented,
made or laid to or before a police officer, or to or before the Heads of Villages or the Village
Police in the territories respectively subject to the Goverme@ouncil of Madras and Bombay.

(xvii) Petition by a prisoer, or other person in duress or under restraint of any Court or its
officers.



(xviii) Complaint of a public servana$ defined in the Indian Penal Co@® of 1860)] a
municipal officer, or an officer or servant of a Railway Company.

(xix ) Applicationfor permission to cut timber in government forests, or otherwise relating to
such forests.

(xx) Application for the payment of money due by government to the applicant.

(xxi) Petition of appeal against tlehaukidari assessment under Act No. 20 of 1856 , o
against any municipal tax.

(xxii) Applications for compensation under any law for the time being in force relating to the
acqusition of property for public purposes.

(xxiii) Petitions presented to the Special Commissioner appointed under Bengal A&G6D of
(to ascertain, regulate and record certain tenures in Chota Nggpur

(xxiv) Petitions under the Indian Christian Marriage A@&72,sections 45 and 48.

CHAPTER Il -A

PROBATES, LETTERS OF ADMINISTRATION AND CERTIFICATES OF
ADMINISTRATION

19-A. Relief where too high a courtfee has been paid:— Where any person on applying
for the probate of a will or letters of administration has estimated the property of the deceased to
be of greater value than the same has afterwards proved to be, and hasectlyseqid too
high a courfee thereon, if within six months after the true value of the property has been
ascertained, such person produces the probate or letters to the Chiedlli@g Revenue
Authority for the local area in which the probate ordetthas or have been granted,

and delivers to sucAuthority a particular inventory and valuation of the property of the
deceased, verified by affidavit or affirmation,

and if such authority is satisfied that a greater fee was paid on the probate sitheitethe
law required,

the saidAuthority may
(a) cancel the stamp on the probate or letters, if such stamp has not been already cancelled;

(b) substituteanother stamp for denoting th@@t-fee which should have been paid thereon;



and

(c) make an allwance for the difference between them as in the case of spoiled stamps, or
repay the same in money, at his discretion.

19B. Relief where debts due from a deceased person have been paid out of his estate
Whenever it is proved to the satisfaction ofls@uthority that an executor or administrator has
paid debts due from the deceased to such an amount as, being deducted out of the amount or
value of the estate, reduces the same to a sum which, if it had been the whole gross amount or
value of the estatavould have occasioned a less cefad to be paid on the probate or letters of
admnistration granted in respect of such estate than has been actually paid thereon under this
Act,

such authority may return the difference, provided the same be claimed thtee years
after the date of such probate or letters.

But when, by reason of any legal proceeding, the debts due from the deceased have not been
ascertained and paid, or his effects have not been recovered and made available, and in
congquence therdahe executor or administrator is prevented from claiming the return of such
difference within the said term of three years, the said authority may allow such further time for
making the claim as may appear to be reasonable under the circumstances.

19-C. Relief in case of several grants .(— Whenever*[* *** *] a grant of probate or letters
of administration has been or is made in respect of the whole of the property belonging to an
estate, and the full fee chargeable under this Act has been or is padntheo fee shall be
chargeable under the said Act when a like grant is madspect of the whole or any part of the
same property belonging to the same estate.

* The word“such” repealed by AcNo.12 of 1891, &ction 2 and Sch. I.

Whenever such a gnahas been or is made in respect of any property forming part of an
estate, the amount of fees then actually paid under this Act shall be deducted when a like grant is
made in respect of property belonging to the same estate identical with or incliedprgplerty
to which the former grant relates.

19-D. Probates declared valid as to trust property though not covered by coufee :—
The probate of the will, or the letters of administration of the effects of any person deceased
hertofore or hereafter gnted shall be deemed valid and available by his executors or
administrators for recovering, transferring or assigning any movable or immovable property
whereof or whereto the deceased was possessed or entitled, either wholly or partially as a trustee,
notwithstanding the amount or value of such property is not included in the amount or value of
the estate in respect of which coefaé was paid on such probate or letters of administration.

19-E. Provision for case where too low a couffee has been paid omprobates, etc. :—
Where any person on applying for probate or letters of administration has estimated the estate of
the deceased to be of less value than the same has afterwards proved to be, and has in
congquence paid too low a codee thereon, the @f Controlling Revenue Authority for the



local area in which the probate or letters has or have been granted, may, on the value of the estate
of the deceased being verified by affidavit or affirmation, cause the probate or letters of
administration to beluly stamped on payment of the full cotee which ought to have been
originally paid thereon in respect of such value and of the further penalty, if the probatersr lette

is or are produced wiln one year from the date of the grant, of five timesjfar,or they is or

are produced after one year from such date, of twenty times, such propeeepwithout any
deduction of the coufiee originally paid on such probate or letters:

Providedthat, if the application be made within six months afteraseertainment of the true
value of the estate and the discovery that too low a-¢éeenvas at first paid on the probate or
letters, and if the said authority is satisfied that such fee was paid in consequence of a mistake o
of its not being known at éhtime that some particular part of the estate belonged to the
deceased, and without any intention of fraud or to delay the payment of the propeieegtine
said Authority may remit the said penalty, and cause the probate or letters to be duly stamped
payment only of the sum wanting to make up the fee which should have been at first paid
thereon.

19-F. Administrator to give proper security before letters stamped under sgion 19-E. :—
—In case of letters of administration on which too low a cteethas been paid at first, the said
Authority shall not cause the same to be duly stamped in manner aforesaid until the administrator
has given such security to the Court by which the letters of administration have been granted as
ought by law to have beervgn on the granting thereof in case the full value of the estate of the
deceased had been then ascertained.

19-G Executors, etc. not paying full courtfee on probates, etc. within six months after
discovery of underpayment :(— Where too low a coufee has been paid on any probate or
letters of administration in consequence of any mistake, or of its not being known at the time that
some particular part of the estate belonged to the deceased, if any executor or administrator
acting under such probate eftérs does not, within six monttig ** **]  after the discovery of
the mistake or of any effects not known at the time to have belonged to the deceased, apply to the
said Authority and pay what is wanting to make up the eeertvhich ought to have begaid
at first on such probate or letters, he shall forfeit the sum of one thousand rupees and also a
further sum at the rate of ten rupees per cent, on the amount of the sum wanting to make up the
proper courfee.

* The words and figures “after the firgiay of April, 1875, or” repealed by Ablo.12 of 1891, &ction 2 and Sch. |

19-H. Notice of applications for probate or letters of administration to be gien to
Revenueauthorities; and procedure thereon..— (1) Where an application for probate or
letters of administration is made to any court other than a High Court, the Court shall cause
notice of the application to be given to the Collector.

(2) Where such an application as aforesaid is made to a High Court, the High Court shall cause
notice of the pplication to be given to the chief controlling revenue authority for the local area
in which the High Court is situated.

(3) The Collector within the local limits of whose reveqnuesdiction the property of the



deceased or any part thereof is, may at time inspect or cause to be inspected and take or
cause to be taken copies of, the record of any case in which application for probate or letters of
administration has been made; and if, on such inspection or otherwise, he is of opinion that the
petitiorer has undeestimated the value of the property of the deceased, the Collector may, if he
thinks fit, require the attendance of the petitioner (either in person or by agent) and take evidence
and inquire into the matter in such manner as he may thinknfi, if he is still of opinion that

the value of the property has been upelgimated, may require the petitioner to amend the
valuation.

(4) If the petitioner does not amend the valuation to the satisfaction of the Collector, the
Collector may move theCourt before which the application for probate or letters of
administration was made, to hold an inquiry into the true value of the property:

Providedthat no such motion shall be made after the expiration of six months from the date of
the exhibition of he inventory required by section 277 of the Indian Succession Act,(186H
1865), or, as the case may be, by section 98 of the Probate and Administration Ac{s> 1881
1881).

(5) The Court, when so moved as aforesaid, shall hold, or cause todyeaheinquiry
accordingly, and shall record a finding as to the true value, as near as may be, at which the
property of the deceased should have been estimated. The Collector shall be deemed to be a party
to the inquiry.

(6) For the purposes of any suclgunry, the Court or person authzed by the Court to hold
the inquiry may examine the petitioner for probate or letters of administration on oath (whether
in person or by commission), and may take such further evidence as may be produced to prove
the truevalue of the property. The person authorized as aforesaid to hold the inquiry shall return
to the Court the evidence taken by him and report the result of the inquiry, and such report and
the evidence so taken shall be evidence in the proceeding, a@dulemay record a finding in
accordance with the report, unless it is satisfied that it is erroneous.

(7) The finding of the Court recorded under sdtion (5) shall be final, but shall not bar the
entertainment and disposal by the Chief Controllingeiere Authority of any application under
section 19E.

(8) The State Government may make rules for the guidance of Collectors in the exercise of the
powers conferred by stdection (3).

19-1. Payment of courtfees in respect of probates and letters of admistration. :— (1)
No order entitling the petitioner to the grant of probate or letters of administration shall be made
upon an application for such grant until the petitioner has filed in the court a valuation of the
property in the form set forth ifihird Schedule, and the court is satisfied that the fee mentioned
in No. 11 ofFirst Schedule has been paid on such valuation.

(2) The grant of probate or letters of administration shall not be delayed by reason of any
motion made by the Collector under secti®H, subsection (4).



19-J. Recovery of penalties, etc.— (1) Any excess fee found to be payable on an inquiry
held under section 19H, siglection (6), and any penalty or forfeiture under section 19G may, on
the certificate of the Chief Controlling Remwue Authority, be recovered from the executor or
administrator as if it were an arrear of lareenue by any Collector.

(2) The Chief Controlling Reventeuthority may remit the whole or any part of any such
penalty or forfeiture as aforesaid, or anytpErany penalty under section-Eor of any court
fee under section 1B in excess of the full coufee which ought to have been paid.

19-K. Sections 6 and 28 not to apply to probates or letters of administration— Nothing
in section 6 or section Zhall apply to probates or letters of administration.

CHAPTER IV

PROCESSFEES

20. Rules as to cost of processes— The High Court shall, as soon as may be, make rules as
to the following matters:

() the fees chargeable for serving and executing psesesssued by such Court in its
appellate jurisdiction and by the other Civil and Revenue Courts established within the local
limits of such jurisdiction;

(i) the fees chargeable for serving and executing processes issued by the Criminal Courts
estdlished within such limits in the case of offences other than offences for which folice
officers may arrest without a warrant; and

(i) the remuneration of the peons and all other persons employed by leave of a Court in the
savice or execution of processes.

The High Court may from time to time alter and add to the rules so made.

Confirmation and publication of rules :(— All such rules, alterations and additions shall,
after being confirmed by the State Governmigfit ***] be published in the Official Gazette,
and shall thereupon have the force of law.

* The words' and sanctioned by the Governor General of India in Council” repealeddbyNo. 38 of 1920, &ction.2 and Sch. |
Until such rules shall be so made and published, the fees now leviable for serving and

executing processes shall continue to be levied, and shall be deemed to be fees leviable under
this Act.

21. Tables of process fees— A table in the English and vernacular languages, showing the



fees chargeable for such service and execution, shaktpgmesed to view in a conspicuous part of
eachCourt.

22. Number of peons in District and subordinate Courts— Subject to rules to be made by
the High Court and approved by the State Governright**] , every Dstrict Judge and every
Magistrate of a Disict shall fix, and may from time to time alter, the number of peons necessary
to be employed for the service and execution of processes issued out of his Court and each of the
Courts subordinate thereto.

* The words “and the Governor General of India ie@cil” repealed by AcNo. 38 of 1920, &ction 2 and Sch. I.

Number of peons in Mofussil Small Causes Courts— And for the purposes of this section,
every Court of Small Causes established under Act No. 11 of @@&®nsolidate and amend
the law rekting to Courts of Small Causes beyond the local limits of the ordinary original civil
jurisdiction of the High Courts of Judicaturghall be deemed to be subordinate to the Court of
the District Judge.

23. Number of peons in Revenue Courts.— Subject ¢ rules to be framed by the Chief
Controlling Revenue Authority and approved by the State Governhfigrt**] , every officer
performing the functions of a Collector of a District shall fix, and may from time to time alter,
the number of peons necessarypéemployed for the service and execution of processes issued
out of his Court or the Courts subordinate to him.

* The words “and the Governor General of India in Council” repealed byMat38 of 1920, &ction 2 and Sch. I.
24. Process served under thiChapter to be held to be process within the meaning of

Code of Civil Procedure ..— [Repealed by th&®epealing andAmending Act, 189112 of
1891)

CHAPTER V

OF THE MODE OF LEVYING FEES

25. Collection of fees by stamps— All fees referred to in sectn 3 or chargeable under this
Act shall be collected by stamps.

26. Stamps to be impressed or adhesive— The stamps used to denote any fees chargeable
under this Act shall be impressed or adhesive, or partly impressed and partly adhesive, as the
approprate government may, by notification in the Official Gazette, from time to time direct.

27. Rules for supply, number, renewal and keeping accounts of stamps— The
appropriate government may, from time to time, make rules for regufating



(a) the supplyof stamps to be used under this Act;

(b) the number of stamps to be used for denoting any fee chargeable under this Act;
(c) the renewal of damaged or spoiled stamps; and

(d) the keeping accounts of all stamps used under this Act:

Providedthat, in the cas of stamps used under section 3 in a High Court, such rules shall be
made with the concurrence of the Chief Justice of such Court.

All such rules shall be published in the Official Gazette, and shall thereupon have the force of
law.

28. Stamping documentsinadvertently received :—No document which ought to bear a
stamp under this Act shall be of any validity, unless and until it is properly stamped.

But, if any such document is through mistake or inadvertence received, filed or used in any
Court or offiee without being properly stamped, the presiding Judge or the head of the office, as
the case may be, or, in the case of a High Court, any Judge of such Court, may, if he thinks fit,
order that such document be stamped as he may direct; and, on such ddmingestamped
accordingly, the same and every proceeding relative thereto shall be as valid as if it had been
properly stamped in the first instance.

29. Amended document. :— Where any such document is amended in order merely to
correct a mistake ana tmake it coaform to the original intention of the parties, it shall not be
necessary to impose a fresh stamp.

30. Cancellation of stamp— No document requiring a stamp under this Act shall be filed or
acted upon in any proceeding in any Court or officl the stamp has been cancelled.

Such officer as the Court or the head of the office may from time to time appoint shall, on
receving any such document, forthwith effect such cancellation by punching out the ligade

S0 as to leave the amount desigaaon the stamp untouched, and the part removed by punching
shall be burnt or otherwise destroyed.

CHAPTER VI

MISCELLANEOUS

31. Repayment of fees paid on applications to Criminal Courts:— [ Repealed by the
Code of Criminal Procedure(Amendment) A&23(18 of 1923),section163]



32. Amendments of Act 8 of 1859 and Act 9 of 1869— [ Repealed by the Amending Act
1891 ,(120f 1891). ]

33. Admission in criminal cases of documents for which proper fee has not been paid—
Whenever the filing or exhition in a Criminal Court of a document in respect of which the
proper fee has not been paid is, in the opinion of the presiding Judge, necessary to prevent a
failure of justice, nothing contained in section 4 or section 6 shall be deemed to protibit suc
filing or exhibition.

34. Sale of stamps:— (1) The appropriate government may from time to time make rules for
regulating the sale of stamps to be used under this Act, the person by whom alone such sale is to
be conducted, and the duties and remuimaratf such persons.

(2) All such rules shall be published in the Official Gazette, and shall thereupon have the force
of law.

(3) Any person appointed to sell stamps who disobeys any rule made under this section, and
any person not so appointed who s@ltsoffers for sale any stamp, shall be punished with
imprisonment for a term which may extend to six months, or with fine which may extend to five
hundred rupees, or with both.

35. Power to reduce or remit fees :(— The appropriate government may, frommei to time
by notification in the Official Gazette, reduce or remit, in the whole or in any part of the
territories under its administration, all or any of the fees mentioned in the First and Second
Schedules to this Act annexed, and may in like manneetan vary such order.

36. Saving of fees to certain officers of High Courts :— Nothing in Chapters Il and V of
this Act applies to the commission payable to the Accountanér@eof the High Court at Fort
William, or to the fees which any officer af High Court is allowed to receive in addition to a
fixed salary.



SCHEDULEI

AD VALOREM FEES

[Note.—For construction of reference to the old coinage in terms of the decimal
coinage, reference may be made to section 14 of the Indian Coinage Act, 1906].

Number

Proper fee

1.

Plaint written  statement
pleading a set-off or counter-
claim. or memorandum of
appeal (not otherwise provided
for in this Act) or of cross-
objection presented to any Civil
or Revenue Court except those
mentioned in section 3.

When such amount

When such amount

When such .amount
exceeds one thousand rupees, -

When such amount or

When such amount

When the amount or value of the

subject-matter in dispute does
not exceed five rupees.

or value
exceeds five rupees, for every
five rupees, or part thereof, in
excess of five rupees, up to one
hundred rupees.

or value
exceeds one hundred rupees, for
every ten rupees, or part thereof,
in excess of one hundred rupees,
up to one thousand rupees.

or value

for every one hundred rupees,
or part thereof, in excess of one

thousand rupees, up to five

thousand rupees.

value
exceeds five thousand rupees,
for every two hundred and fifty
rupees, or part thereof, in excess
of five thousand rupees, up to
ten thousand rupees.

or value
exceeds ten thousand rupees,
for every five hundred rupees,
or part thereof, in excess of ten
thousand rupees, up to twenty
thousand rupees.

When such amount or value

exceeds -~ twenty  thousand
rupees, for every one thousand
rupees, or part thereof, in excess
of twenty thousand rupees, up
to thirty thousand rupees.

When such amount or value

exceeds thirty thousand rupees,

for every two thousand rupees, -

or part thereof, in excess of
thirty thousand rupees, up to
fifty thousand rupees.

When such amount or value

exceeds fifty thousand rupees,
for every five thousand rupees,
or part thereof, in excess of fifty
thousand rupees:

Provided that the maximum fee

leviable on a plaint or
memorandum of appeal shall be
three thousand rupees.

Six annas.

Six annas.

Twelve annas.

Five rupees.

Ten rupees.

Fifteen rupees. .

Twenty rupees.

Twenty rupees.

Twenty-five
rupees.




Number Proper fee

2. Plaint ** * *] in a suit forw ...... A fee of one-
possession under  the Specific half of the
Relief Act, 1877%, section 9.] amount pre-

! scribed in
the foregoing
scale.

3. [Repealed by the Indian Registration |~ =---ee
Act, 1871 (8 0f 1871).] )

4. Application for review of judg- ... ... The fee leviable
ment, if presented on or after the on the plaint
ninetieth day from the date of or memoran-
the decree. dum of ap-

peal.

5. Application for review of judg- One-half of the
ment®, if presented before the fee leviable
ninetieth day from the date of on the plaint
the decree. or  memo-

randum  of
appeal.

When such judgment or order is
passed by any Civil Court other
than a High Court, or by the pre-
siding officer of any Revenue
Court or Office, or by any other
Judicial or Executive Authority—
(a) If the amount or value of the Four annas.

6. Copy or translation of a judg- subject-matter is fifty or less
ment or order not being, or hav- than fifty rupees.

ing the force of, a decree. (b) If such amount or value ex- Eightannas.

ceeds fifty rupees.

When such judgment or order is One rupee.
passed by a High Court.

When such decree or order is
made by any Civil Court other
than a High Court, or by any
Revenue Court—
(a) If the amount or value of the  Eightannas
subject-matter of the suit
wherein such decree or order
is made is fifty or less than

7. Copy of a decree or order having
the force of a decree.

fifty rupees.
(b) If such amount or value Onerupee.
exceeds fifty rupees.
When such decree or order is Fourrupees.
made by a High Court.

* The words “or memorandum of appeal” repealed by Act No. 20. of 1870.



Number

Proper fee

8. Copy of any document liable to
stamp-duty under the Indian
Stamp Act, 1879 (1 of 1879),
when left by any party to a suit
or proceeding in place of the
original withdrawn.

9. Copy of any revenue or judicial
proceeding or order not other-
wise provided for by this Act, or
copy of any account, statement,
report or the like, taken out of
any Civil or Criminal or Rev-
enue Court or Office, or from the
office of any Chief Officer
charged with the executive
administration of a Division.

10. [Repealed by the Guardians and

Wards Act, 1890 (8 0f1890).]

11. Probate of a will or letters of
administration with or without
will annexed.

() When the stamp-duty charge-
able on the original does not
exceed eight annas.

(b) In any other case.

For every three hundred and sixty
words or fraction of three
hundred and sixty words.

When the amount or value of the
property in respect of which the
grant of probate or letters is
made exceeds one thousand ru-
pees, but does not exceed ten
thousand rupees.

When such amount or value ex-
ceeds ten thousand rupees, but
does not exceed fifty thousand
rupees.

When such amount or value ex-
ceeds fifty thousand rupees:

Provided that when, after the
grant of a certificate under the
Succession Certificate Act, 1889
(7 of 1889)*, or under the Regu-
lation of the Bombay Code No. 8
of 1827, in respect of any prop-
erty included in an estate, a
grant of probate or letters of ad-
ministration is made in respect
of the same estate, the fee pay-
able in respect of the latter grant
shall be reduced by the amount
of the fee paid in respect of the
former grant.

The amount of
the duty
chargeable on
the original.

Eight annas.

Eight annas.

Two per
centum on
such amount
or value.

Two and one-
half per
centum on
such amount
or value.

Three per-
centum on
such amount
or value.]




Number

Proper fee

the amount or
value of any debt
or security to
which the certifi-
cate is extended
under section 10
of the Act.

Notes.—(1) The
amount of a debt
is its amount
including interest,
on the day on
which the inclusion
of the debt in the
certificate is applied
for, so far as such
amount can be
ascertained.

(2) Whether
or not any power
with respect to a
security  specified
in a certificate has
been conferred -
under the Act;
and where such a
power has been so
conferred, whether
the power is for the
receiving of interest
or dividends on or
for the negotiation
or transfer of the
security, or for both
purposes, the value
of the security is
its'market-value on
the day on which
the inclusion of
the security in the
certificate is applied
for as far as such
value can be
ascertained.



Number

Proper fee

12-A. Certificate under the Regu-
lation of the Bombay Code, No.
80f 1827.

13. Application to the High
Court of Punjab for the exercise
of its jurisdiction under section
44 of the Punjab Courts Act,
1918 (Punjab 6 of 1918), or to the
Court of the Financial Commis-

sioner of Punjab for the exercise

of its revisional jurisdiction
under section 84 of the Punjab
Tenancy Act, 1887 (16 of 1887).
14. [Repealed by the Government of
India (Adaptation of Indian Laws)
Order,1937.]

15. [Repealed by the Repealing and
Amending Act (11 of 1923), section
3 and Schedule11.]

(1) As regards debts and secu-
rities.

(2) As regards others property in
respect of which the certificate
is granted—

When the amount or value of
such property exceeds one
thousand rupees, but does not
exceed ten thousand rupees.

When such amount or value ex-
ceeds ten thousand rupees,
but does not exceed fifty
thousand rupees.

When such amount or value
exceeds fifty thousand rupees.

When the amount or value of the
subject-matter in dispute does
not exceed twenty-five rupees.

When such amount or value ex-
ceeds twenty-five rupees.

The same fee
as would be
payable in re-
spect of a cer-
tificate under
the Succes-
sion Certifi-
cate Act, 1889

70f1889 ', or
in respect of
an extension
of such a cer-
tificate, as the
case may be.

Two per cen-
tum on such
amount or
value.

Two and one-
half per cen-
tum on such
amount or
value.

Three per cen-
tum on such
amount  or
value.

Two rupees.

The fee leviable
on a memo-
randum  of
appeal.



Table of rates of ad valorem fees leviable on the institution of suit

When the amount ~ But doesnot ~ Proper fee  When theamount ~ But doesnot  Proper fee

or value of the exceed or value of the exceed
subject-matter subject-matter
exceeds exceeds
Rs. Rs. Rs. AP. Rs. Rs. Rs. A.P.
5 0 6 370 380 28 8
5 10 0 12 380 390 29 4
10 15 L 2 390 400 30 0
15 20 1 8 400 410 30 12
20 25 1 14 410 420 31048
25 30 2 4 420 430 32 4
30 35 210 430 440 33 0
35 40 3 0 440 450 33 12
40 45 3 6 450 460 34 8
45 50 3 12 460 470 35 4
50 55 4 2 470 480 36 0
55 60 4 8 480 490 36 12
60 65 4 14 490 500 37 8
65 70 5 4 500 510 38 4
70 75 5 10 510 520 39 0
75 80 6 0 520 530 39 12
80 85 6 6 530 540 40 8
85 90 6 12 540 550 41 4
90 95 7, i:2 550 560 42 0
95 100 7 8 560 570 42 12
100 110 8 4 570 580 43 8
110 120 9 40 580 590 4 4
120 130 9 12 590 600 45 0
130 140 10 -8 600 610 45 12
140 150 11 4 610 620 46
150 160 12 0 620 630 47
160 170 12:12 630 640 48
170 180 13 8 640 650 48 1
180 190 14 4 650 660 49
190 200 15 0 660 670 50
200 210 15 12 670 680 51
210 220 16 8 680 690 511
220 230 17 4 690 700 52
230 240 18 0 700 710 53
240 250 18 12 710 720 54
250 260 19 8 720 730 54
260 270 20 4 730 740 55
270 280 21 0 740 750 56
280 290 2112 750 760 57
290 300 22 8 760 770 57 1
300 310 23 4 770 780 58
310 320 24 0 780 790 59
320 330 24 12 790 -800 60
330 340 25:1-i8 800 810 60 1
340 350 26 4 810 820 61
350 360 27326 820 830 62
360 370 27 12 830 840 63

—
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When theamount ~ But doesnot ~ Proper fee  When theamount — But doesnot ~ Proper fee

or value of the exceed or value of the exceed
subject-matter subject-matter
exceeds exceeds

Rs. Rs. Rs. A.P. Rs. Rs. Rs. A.P.
840 850 63 12 4,200 4,300 240 0
850 860 64 8 4,300 4,400 245 0
860 870 65 4 4,400 4,500 250 0
870 880 66 0 4,500 4,600 255" 0
880 890 66 12 4,600 4,700 260 0
890 900 67 8 4,700 4,800 265 0
900 910 68 4 4,800 4,900 270 0
910 920 69 0 4,900 5,000 275 . 0
920 930 69 12 5,000 - 5,250 285 0
930 940 70 8 5,250 5,500 295 0
940 950 71 4 5,500 5,750 305 0
950 960 72 0 5,750 6,000 315 0
960 970 72112 6,000 6,250 325 0
970 980 73 8 6,250 6,500 335 0
980 990 74 4 6,500 6,750 345 0
990 1,000 75,. 0 6,750 7,000 355 0
1,000 1,100 80 0 7,000 7,250 365 0
1,100 1,200 8 0 7,250 7,500 375 0
1,200 1,300 9 0 7,500 7,750 385 0
1,300 1,400 95,...0 7,750 8,000 395 0
1,400 1,500 100 0 8,000 8,250 405 0
1,500 1,600 105 0 8,250 8,500 415 0
1,600 1,700 110 0 8,500 8,750 425 0
1,700 1,800 115 0 8,750 9,000 435 0
1,800 1,900 120 0 9,000 9,250 45 0
1,900 2,000 125 0 9,250 9,500 455 0
2,000 2,100 130 0 9,500 9,750 465 0
2,100 2,200 135 0 9,750 10,000 475 0
2,200 2,300 140 0 10,000 10,500 490 0
2,300 2,400 145 0 10,500 11,000 505 0
2,400 2,500 150 0 11,000 11,500 520 0
2,500 2,600 155 0 11,500 12,000 588 10
2,600 2,700 160 0 12,000 12,500 550 0
2,700 2,800 165 0 12,500 13,000 565 0
2,800 2,900 170 0 13,000 13,500 580 0
2,900 3,000 175 0 13,500 14,000 5950
3,000 3,100 180 0 14,000 14,500 610 0
3,100 3,200 185 0 14,500 15,000 625 0
3,200 3,300 190 0 15,000 15,500 640 - 0
3,300 3,400 195 0 15,500 16,000 6550
3,400 3,500 200 0 16,000 16,500 670 0
3,500 3,600 205 0 16,500 17,000 685 0
3,600 3,700 210 0 17,000 17,500 700 0
3,700 3,800 215 0 17,500 18,000 715 19
3,800 3,900 220 0 18,000 18,500 730 0
3,900 4,000 22570 18,500 19,000 745 0
4,000 4,100 230 0 19,000 19,500 760 0
4,100 4,200 235 0 19,500 20,000 775 0



When theamount ~ But doesnot ~ Properfee When theamount — Butdoesnot — Proper fee

or value of the exceed or value of the exceed
subject-matter subject-matter

exceeds exceeds

Rs. Rs. Rs. A.P. Rs. Rs. Rs. A.P.
20,000 21,000 795 0  1,85,000 1,90,000 1,875 0
21,000 22,000 815 0  1,90,000 1,95,000 1,900 0
22,000 23,000 835 0  1,95,000 2,00,000 1,925 0
23,000 24,000 855 0  2,00,000 2,05,000 1,950 0
24,000 25,000 875 0  2,05000 2,10,000 1,975 0
25,000 26,000 895 0  2,10,000 2,15,000 2,000 0
26,000 27,000 915 0  2,15,000 2,20,000 2,025 0
27,000 28,000 935 0 2,20,000 - 2,25,000 2,050 0
28,000 29,000 955 0 225000 2,30,000 2,075 . 0
29,000 30,000 975 0 230,000 2,35,000 2,100 0
30,000 32,000 995 0 235000 2,40,000 2,125 0
32,000 34,000 LO15 0 240,000 2,45,000 2,150 0
34,000 36,000 L0350 545000 2,50,000 2175 0
36,000 38,000 L0550 550000 2,55,000 2200 0
38,000 40,000 L0750 555000 2,60,000 2,225 0
12'888 ﬁ'ggg %‘1’?2 8 2,60,000 2,65,000 2250 0

' / ’ 2,65,000 2,70,000 2,275 0
44,000 46,000 1,135 0
46,000 48,000 1155 o 270000 2,75,000 2,300 0
481000 50,000 Y173 o 275000 2,80,000 2325 0
50.000 55,000 1200 o 280000 2,85,000 2350 0
55,000 60,000 1225 o 285000 2,90,000 2375 0
60,000 65,000 125 0 290,000 2,95,000 2,400 0
65,000 70,000 1275 0 295000 3,00,000 2425 0
70,000 75,000 1300 0 300,000 3,05,000 2450 0
‘75’000 80,000 1'325 0 3,05,000 3,10,000 2,475 0
"80,000 85,000 1,350 0 3,10,000 3,15,000 2,500 0
85,000 90,000 1,375 0 3,15,000 3,20,000 2.525. 0
90[000 95 ,000 1’400 0 3,20,000 3,25,000 2,550 0
95,000 1,00,000 1425 0 325000 3,30,000 2475 0
1,00,000 1,05,000 1450 o 330,000 3,35,000 2,600 0
1,05,000 1,10,000 1475 0 3,35,000 3,40,000 2625 0
1,10,000 1,15,000 1,500 0 3,40,000 3,45,000 2,650 0
1,15,000 1,20,000 1,525 0 3,45,000 3,50,000 2,675 0
1,20,000 1,25,000 1,550 0 3,50,000 3,55,000 2,700 0
1,25,000 1,30,000 1,575 0 3,55,000 3,60,000 2725 0
1,30,000 1,35,000 1,600 0 3,60,000 3,65,000 2,750 0
1,35,000 1,40,000 1,625 0 365000 3,70,000 2,775 0
1,40,000 1,45,000 1,650 0 370,000 3,75,000 2,800 0
1,45,000 1,50,000 1,675 0 375,000 3,80,000 2,825 0
1,50,000 1,55,000 1,700 0  3,80,000 3,85,000 2,850 0
1,55,000 1,60,000 1,725 0  3,85,000 3,90,000 2,875 0
1,60,000 1,65,000 1,750 0 390,000 3,95,000 2900 0
1,65,000 1,70,000 1,775 0  3,95,000 4,00,000 2925 0
1,70,000 1,75,000 1,800 0  4,00,000 4,05,000 2950 0
1,75,000 1,80,000 1,825 0  4,05000 4,10,000 2975 0
1,80,000 1,85,000 1,850 0  4,10,000 " 3,000 0



SCHEDULEII
FIXED FEES

Number Proper fee

1. Application or petition. (a) When presented to any officer of |
' the Customs or Excise Department
or to any Magistrate by any person
having dealings with the Govern-
ment and when the subject-matter
of such application relates exclu-
sively to those dealings;

or when presented to any officer of
land revenue by any person hold-
ing temporarily settled land under
direct engagement with Govern-
ment and when the subject-matter
of the application or petition re-
lates exclusively to such engage-
ment;

or when presented to any Municipal
Commissioner under any Act for
the time being in force for the con-
servancy or improvement of any
place, if the application or petition
relates solely to such conservancy | Oneanna.
or improvement;

or when presented to any Civil Court
other than a principal Civil Court
of original jurisdiction,*[* * *] or to
any Court of Small Causes consti-
tuted under Act No. 11 of 1865' or .,
under Act No. 16 of 1868' , section
20 or to a Collector or other officer
of revenue in relation to any suit or
case in which the amount or value
of the subject-matter is less than
fifty rupees;

or when presented to any Civil, Crimi-
nal or Revenue Court, or to any
Board or Executive Officer for the
purpose of obtaining a copy or
translation of any judgment, de-
cree or order passed by such
Court, Board or Officer, or of any
other document on record in such
Court or Office.

* The words “or to any CantonmemMagistrate sitting as a Court of Civil Judicature under Act No. 3 of 1859 repealed bydt3 of 1889,
Section 2 and Sch.



Number

Proper fee

2. Application for leave to sue as a
pauper.

3. Application for leave to appeal as
a pauper.

4. Plaint or memorandum of appeal
in a suit to obtain possession un-
der 'ActNo. 16 of 1838, or the

Mamlatdars” Courts Act, 1876
(30f1876). .

5. Plaint or memorandum of appeal
in a suit to establish or disprove a
right of occupancy.

6. Bail-bond or other instrument
of obligation given in pursuance
of an order made by a Court or
Magistrate under any section of
the Code of Criminal Procedure,
1898 (5 of 1898) , or the Code of
Civil Procedure, 1908 (5 of 1908)
and not otherwise provided for
by this Act.’

(b) When containing a complaint or
charge of any offence other than
an offence for which police of-
ficers may under the Criminal
Procedure Code' arrest with-
out warrant, and presented to
any Criminal Court;

or when presented to a Civil, Crimi-
nal or Revenue Court, or to a
Collector, or any Revenue Of-
ficer having jurisdiction equal
or subordinate to a Collector, or
to any Magistrate in his execu-
tive capacity and not otherwise
provided for by this Act;

or to deposit in Court revenue or
rent; :

or for determination by a Court of
the amount of compensation to
be paid by a landlord to his
tenant.

(c) When presented to a Chief Com-
missioner or other Chief Con-
trolling Revenue or Executive
Authority, or to a Commis-
sioner of Revenue or Circuit, or
to any chief officer charged with
the executive administration of
a Division and not otherwise
provided for by this Act.

(d) When presented to a High
Court.

(@) When presented to a District
Court.

(b) When presented to a Commis-
sioner or a High Court.

Eightannas.

One rupee.

Two rupees.

Eight annas.
One rupee.

Two rupees.

Eight annas.

Eight annas.



Number Proper fee

Magistrate, or other execu-
tive officer except such as
are mentioned in clauses (b)
and (c) of this number;

(b) to a Commissioner of Rev- One rupee.
enue, Circuit or Customs,
or to any officer charged
with the executive adminis-
tration of a Division, not be-
ing the Chief Revenue or
Executive Authority;

(c) to a High Court, Chief Two rupees.
Commissioner, Board of
Revenue, or other Chief
Controlling Revenue or
Executive Authority.

(a) to any Civil Court other than a Eightannas.
High Court, or to any Revenue
Court or Executive Officer other
11.Memorandum of appeal when than the High Court or Chief

the appeal is not*[* * * *]from [  Controlling Revenue or Execu-
a decree or an order having the{ {iye Authority;"

s 0 W getee ahd B e (b) to a High Court or Chief Com- Two rupees.

e~ missioner, or other Chief Con-
trolling Executive or Revenue
Authority.
12. Caveat. Five rupees.

13. Application under ActNo. 10 of
1859, section 26, or Bengal Act
No. 6 of 1862, section 9, or Ben-

gal Act No. 8 of 1869, section 37. :
Five rupees.

14. Petition in a suit under the
Native Converts’ Marriage Dis-
solution Act, 1866 (21 of 1866).

* The words “from an order rejecting a plaint or” omitted by At 5 of 1908, 8ction 155 and Sch. IV.



Number

Proper fee

15. [Repealed by the Code of Civil
Procedure, 1908 (5 of 1908).]

16. [Repealed by the Probate Admini-
stration Act, 1889 (6 0f1889).]

17. Plaint or memorandum of ap-
peal in each of the following
suits:—

(i) to alter or set aside a sum-
mary decision or order of
any of the Civil Courts not
established by  Letters
Patent or of any Revenue
Court;

(if) to alter or cancel any entry
in a register of the names of
proprietors of revenue pay-
ing estates;

(¢ii) to obtain a declaratory de-
cree where no consequen-
tial relief is prayed;

(iv) to setaside an award ;

(v) to setaside an adoption ;

(vi) every other suit where it is
not possible to estimate at a
money-value the subject-
matter in dispute, and
which is not otherwise pro-
vided for by this Act.

18. Application under section 326
of the Code of Civil Procedure
1908 (5 of 1908

19. Agreement in writing stating
a question for the opinion of the
Court under the Code of Civil
Procedure, 1908 5 of 1908 .

20. Every petition under the Indian
Divorce Act 1869 (4 of 1869), ex-
cept petitions under section 44 of
the same Act, and every memo-
randum of appeal under section
55 of the same Act.

21. Plaint or memorandum of ap-
peal under the Parsi Marriage
and Divorce Act, 1865 (15 of 1865).

Ten rupees.

Ten rupees.

Twenty rupees.



SCHEDULE III
(See section 19-1)

FORM OF VALUATION (TO BE USED WITH SUCH MODIFICATIONS,
IF ANY, ASMAY BE NECESSARY)

IN THE COURT OF
Re : Probate of the Will of (or administration of the property
and credits of ), deceased.
I solemnly affirm
make oath
and say that I am the executor (or one of the executors or one of the next-of-kin) of de-

ceased, and that I have truly set forth in Annexure A to this affidavit all the property and
‘credits of which the above-named deceased died possessed or was entitled to at the time of
his death, and which have come, or are likely to come, to my hands.
2.1 further say that I have also truly set-forth in Annexure B all the items that I am by
law allowed to deduct.

3. I further say that the said assets, exclusive only of such last-mentioned items, but
inclusive of all rents, interest, dividends and increased values since the date of the death of
the said deceased, are under the value of



ANNEXURE A

VALUATION OF THE MOVABLE AND IMMOVABLE PROPERTY

OF DECEASED
Cash in the house and at the banks, household goods, wearing-apparel,
books; platejeWelaietel i dinmininunmiinammivbiinr s i e it s
(State estimated value according to best of Executor’s or Administrator’s belief)
Property in Government securities transferable at the Public Debt Office........
(State description and value at the price of the day; also interest separately, calculat-
ing it to the time of making the application)
Immovable property, CONSIStING Of .......c..ccuvunrinirerinciiniiciisien,

(State description, giving, in the case of houses, the assessed value, if any, and the
number of years assessment the market-value is estimated at, and in the case
of land, the area, the market-value and all rents that have accrued)

Leasehold PrOPerty.........icewusiiesssivissusssisesossassestussssosnoss Stssnssiiissasisnssnsansiiess

(If the deceased held any leases for years determinable, state the number of years’
purchase the profit rents are estimated to be worth and the value of such, in-
serting separately arrears due or the date of death all rents received or due
since that date to the time of making the application)

‘Property in public COMPANIES..........ocevueuiureineirrisiiitisscisisssissiessisies
(State the particulars and the value calculated at the price of the day; also the inter-
est separately calculating it to the time of making the application)
Policy of insurance upon life, money lent out on mortgage and other
securities, such as bonds, mortgages, bill, notes and other securities for

of making the application)
BOOIGACHES: .- vcovvoigusssssvmsssaggesssmsssgpepnossmsssossse M lBiu s evssssstovs s dvsvyss s A ey
(Other than bad)

SEOCK-TIATAAC . smscconenerasesgiapessesioguiboisvainms ounssnssaes is Binessssentisosos s Wl oves o3 4355400
(State the estimated value, if any)

Other property not comprised under the foregoing heads............ccoocuevniucnnnce
(State the estimated value, if any)

Deduct the amount shown in Annexure B not subject to duty..........cccccoveuue

NEet ToTaL

Rs.




ANNEXURE B
SCHEDULE OF DEBTS, ETC.

Amount of debts due and owing from the deceased, payable by law out
of the estate

Amount of funeral expenses
Amount of mortgage incumbrances

Property held in trust not beneficially or with general power to confer a
beneficial interest

Other property not subject to duty

TotaL




